
"That leave be granted to introdu e a 
Bill to amend the Urban Land (Ceiling 
and Regulation) Act, 1976. 

The motion was adopted. 

SHRI A. T. PATIL: I introduce the 
Bill. 

URBAN LAND (CEILING AND REGU-
LATION) AMENDMENT BILL .. • 

(AMENDMENT OF SECTION 2) 

SHRI H. N. BAHUGUNA (Garhwal) 
I beg to move for leave to introduce a Bill 
to amend the Urban Land (Ceiling and 
Regulation) Act, 1976. 

is 
MR. DEPUTY -SPEAKER : The question 

"That leave be granted to introduce a 
Bill to amend the Urban Land (Ceiling 
and Regulation) Act, 1976." 

The Illotion was adopted. 

SHRI H.N. BAHUGUNA : I introduce 
the Bill. 

15.35 hrs. ,./--

HI SCRIPTURES AND OTHER 
RELJGIOUS LETERAfURE (REVIEW 

AND AMENDMENT) BILL. 
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MR DEPUTY-SPEAKER ; The que-
tion is ; 

" That leave be granted to introduce a 
Bill to provide for a review of Hindu 
scripture and other reJi!ious literatu te 
and for that purpose est I>li h a Com-
mission and for matters connected th re 
wHh, with a view to identify and omit 
or amend such words, sentence, par-
agraphs, stanzas, chapters, etc. from 
the scriptures and other reigiolls liter-
ature which tend to encourage or pro-
pagate hatred, discrimination, inequality 
or untouchability among citizens on 
grounds of religion, race, caste, sex, 
vocation or place of birth, in violation 
of the principles enshrined in the Con-
stitution of India and the solemn re 01-
ution of the people of India contained 
in the Preamble to the Con titution." 

The motion was adopted. 
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BORROWING (FI A TJON OF LIMIT) 
BILL • 

SHRI HITTA BA U (Baras t) : I beg 
to move for Jeave to introduce a Bill to 
provide for fixing the limit on borrowin 
by the Government of India under Article 
292 of the con titution of India. 

MR. DEPUTY· PEAK 
stion is. 
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